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Judgement

Hon'ble Mrs. Justice B.V. Nagarathna

1. Though this writ petition is posted for preliminary hearing, with consent of the
learned counsel appearing on both sides, it is heard finally.

2. The petitioner has stated that he is a trader in the notified agricultural
commodities having obtained a licence and carrying on the retail trade in
foodgrains and pulses. The respondent No. 3 - Marketing Committee has issued a
notification dated 18/10/2010 calling for applications from the retail traders for
allotment of sites in the Market Yard. The petitioner has filed his application
pursuant to the said notification. It is the case of the petitioner that he has
already made earlier attempts to get a site in the Market Yard. The petitioner has
contended that as far as Block-B is concerned, seniority list of the persons
eligible for allotment of sites has been published but his name does not find a
place in the said list. However, the petitioner has stated that he has also made
application for consideration of his case with regard to Block-A sites to be
allotted. The grievance of the petitioner is that since his name does not find a
place in the seniority list published by respondent No. 3 as per Annexure "C", his
application may be considered for allotment of any site in Block-A.

3. I have heard the learned counsel for the petitioner and the learned counsel for

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/b-k-shankaraiah-and-sons-appellant... Page 1 of 2



respondent and perused the material on record.

4. It is not in dispute that the petitioner''s name does not find a place in the
seniority list, a copy of which is produced at Annexure "C". Therefore, the
petitioner is seeking consideration of his application for allotment of a site in
Block-A. Under the circumstances, application filed by the petitioner dated
22/11/2010, a copy of which is produced at Annexure "B" shall be considered for
allotment of site in Block-A. It is needless to observe that the said application
shall be considered in accordance with law.

5. With the aforesaid direction, this writ petition is disposed of.

Counsel for respondents are permitted to file their power/memo of appearance,
within a period of 3 weeks from today.
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